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to the Wage Board goes to show that
we are interested in giving some kind
of interim relief to the working
journalists and the non-journalists,
but at the recent meeting of the
Wage Board for Working Journalists
held at Bombay, the management
representatives raised the question of
the capacity of the industry to pay.
They wanted that question to be
examined.

With regard to the Wage Board for
non-journalists, they wanted to know
whether this Board was competent
to consider this question. They have
made a reference to the Government
with regard to that.

Shri D. C. Sharma: From the reply
given by the hon. Minister, I find
that the Wage Boards for Working
Journalists and non-journalists are
caught in the wheel of the karma of
questionnaires and their replies, und
I think it is a masterpiece of post-
ponement of the decision, May I
know if the Government has any
power to act irrespective of the
recommendations of the Wage Boards
in view of the urgency of the situa-
tion and also in view of the soaring
prices that are prevailing?

Shri D. Sanjivayya: This karma
of issue of questionnaires and getting
replies is the same with regard to
all kinds of wage boards. It cannot
be different for these Wage Boards
for Working Journalists and non-
journalists. We would see that
matters are expedited as early as
possible.

Shri A. P. Sharma: Are Govern-
ment contemplating to set up any
more wage boards and if so what cre
the industries which they are con-
templating and will they be in the
public sector or the private sector?

Shri D, Sanjivayya: It is a gene-
ral question. However, T will answer
it. There is a proposal to set up a
wage board for port and dock labour
and also for the engineering indus-
tries.
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Shrimati Savitri Nigam: May I
know when this wage board was set
up and what was the due date for
the submission of this report and...

That is enough.

Shri D. Sanjivayya: The wage
board for working journalists was
establisheq on 12th November 1963
and the wage board for non-journa-
lists was set up on 25th February,
1964. No time-limit had been fixed
for the submission of their reports.

Shri K. N. Pande: Interim relief is
also part of the wages and so does
the Ministry think of referring this
issue also?

Mr. Speaker:

Shri D. Sanjivayya: I have already
stated that with regard to working
journalists this issue has been refer-
red to the board and with regard ‘o
non-journalists they have received
representations direct.
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Shrimati Lakshmi Menon: That is
not the work of the UN Observers.
They only see that the cease-fire iine
is maintained properly and if there
i:f any violation then they take notice

it,

Mr. Speaker: When they give a
decree or a decision that one country
is guilty of breach of the cease fire
line, is any further action taken or
it is only a record there,

Shrimati Lakshmi Menon: No fur-
ther action is taken.
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The Minister of Defence (Shri
Y. B. Chavan): I am making a state-
ment about these matters immediate-
ly after Question Hour. If the hon.
Members want to put questions about
it later on it will be much better
because I am giving all the detais.

I may not allow at
Mr. Yashpal Singh,

Mr. Speaker:
that moment.

Shri S. M. Banerjee: Will it be on

the cease-fire violations?

Mr. Speaker: He is making a state-
ment on cease fire violations?

Shri Y. B. Chavan: Yes. Sir. There
is one more specific question about
violations.

Shri Hari Vishnu Kamath: That
may not be reached.

Mr. Speaker: The hon, Minister
would make a statement. I have
been collecting all these notices that
have been given during the last few
days and I will allow an opportunity
to all those Members who had given
these notices.
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Shrimati Lakshmi Menon: The

cease-fire line is 570 miles and there
are 39 observers.

Shri Ranga: We could not hear.
She goes at the pace of the Punjab
Mail.
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Mr. Speaker: The Punjab Mai] is
not as fast as the Grand Trunk Ex-
press!

Shrimati Lakshmi Menon: The
length of the cease-fire line is 57
miles, and the number of observers
as on lst September, 1964 is 39.
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Shrimati Lakshmi Menon: No, Sir.

Mr. Speaker: His question is whe-
ther this request has been mad: by
the Government of India—the request
for an increase in the number of

observers.

Shrimali Lakshmi Menon: W_. did
not make the request,

Shri Rameshwar Tantia: May I
k..ow whether the Jammu and
Kashmir Government complained

regarding the activities of some of
the UN observers and, if so, may I
know whether the Government made
an enquiry into that?

Shrimati Lakshmi Menon:
a definite notice for that.

I want

Shri Kapur Singh: Does the in-
crease in the number of UN obser-
vers as a rule tend' to increase or
decrease the violations of the cease-
fire line?

Mr. Speaker: Order, order. Shri
Shivaji Rao S. Deshmukh.
*
Shri Shivaji Rao S. Deshmukh:

May I know whather it is a fact that
the alleged increase in the number of
UN observers has no relationship
with the extension of the demilitaris-
ed zone on the cease-fire line?
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Shrimati Lakshmi Menon: No, Sir.

Shri Hem Barua: Although the
Minister of State in the Ministry of
External Affairs has just now said
that India has never requested for an
increase in the number of observers
of the UN team, the hon. Minister
of Defence said on the floor of this
House that India requested for an
increase and all that; whatever that
might be, in view of the mounting
violation of the cease-fire line by
Pakistan, may I know if our Govern-
ment are convinced of the urgency
of increasing the number of the ob-
servers of the UN team and, if so,
may I know what steps have the Gov-
ernment have taken to bring this to
the notice of the Security Council?

Shrimati Lakshmi Menon: The UN
team visited India about some months
ago and then afier inspecting the
cease-fire line—

Mr. Speaker: I also have an impres-
sion that the Defence Minister did
say like that,

The Minister of Defence (Shri
Y. B. Chavan): It is a fact that,
really speaking, we did make the
suggestion. When Mr. Bunche visit-
ed India, I did make that suggestion
to him also. I do confirm that state-
ment.

Shri Harl Vishnu Kamath: Was it
not accepted? (Interruption).

Shri Ranga: She gave a different
answer.

Shri Hem Barua: Sir, on a point
of order, and I request you to excuse
me for raising it. The Defence
Minister just now admitted that he
has made the request, and on the
face of that, the Minister of State in
the Ministry of External Affairs says
that Indian has never requested them
for an increase. ‘
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Mr. Speaker: Therefore, the state-
ment made by the Minister of State
in the Ministry of External Affairs
was not correct, and that has been
«corrected. Now, what else does he
want?

Shri Ranga: One Minister says one
thing, one particular statement, and
another Minister says another thing.
When we asked the other Minister,
he was good enough to say no. Is
that the way this Government is
functioning? Are we to accept such
statements here? 1 do not know
‘which Minister’s duty it is; but sure-
ly, it is the duty of the Government
to apologise for making such incor-
rect statements. (Interruption).

Shri Hem Barua: It affects the
security of the country and ihere
should be a certain amount of co-
-ordination among the Ministers,

Mr. Speaker: The Ministers have
taken note or would take note of

the proceedings that have taken
‘place.
Shri Hari Vishnu Kamath: The

Defence Minister had not finished his
statement, when he was interrupted.
(Interruption).

Mr. Speaker:
stands corrected,

Order, order. It

Shrimati Lakshmi Menon: The
question was asked whether the num-
‘ber of observers has been increased.
I said yes. The number has been
increased by five. This increase was
not due to the suggestion made by
the Government. This has not been
at our request. That is what I said.
(Interruption).

Mr. Speaker: Order, order. Several
Hon. Members are standing. They
ghould sit down now, We are deal-
ing with the question.

Shri Ranga: Surely, they are ex-
‘pected to give answers with a due
sense of responsibility.
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Mr. Speaker: I have called every-
body to order. But the hon. Member
is still on his legs and pressing it;
would he take me along with him or
would he allow me to proceed?

Shri Ranga: Certainly, I allow it,
Sir,

Mr. Speaker: That is very good;
I am very happy in that company.
The question is this:

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): May I say a word, Sir?
Wherever we make mistakes I think
we should immediately accept it.
The other day, I myself made a state-
ment: I had stated something about
Pandit Jawaharlal Nehru’s will, and
I came up to the House to correct it.
Sometimes it does happen that the
Minister of State does not see a
particular file. It might be disposed
of by the Minister directly, In
regard to this matter, the fact is that
we did represent; we did tell the
authorities there that they—the U.N.
Observers—should strengthen them-
selves and they readily agreed to it.
They took some time. As Mrs.
Menon said, they have now added five
people.

Mr. Speaker: But Mrs. Menon said
that the increase was not due to our
request.

Shri Lal Bahadur Shastri: There-
fore 1 got up and I thought I should
make the final statement, This should
be taken as the final thing.

Some Hon. Members  rose—

Mr. Speaker: Not so many at a
time. I would request hon. Members
again that when one Member is
identified, the other must sit down
immediately. Then alone we can
proceed in an orderly manner,

Dr. L. M. Singhvi: In view of the
increasing violations of the ceasefire
line by Pakistani troops, has the
Defence Minister ever considered or



3917

discussed the possibility of asking a
larger number of United Nations
troops to avert such violations?

Shri Y. B, Chavan: No, Sir.

Shri S. M. Banerjee: When we
have asked for more UN observers, I
want to know whether with the in-
crease in their number, the violations
are also being increased.

Mr. Speaker: Order, order. That
has been put and I did not allow it.

Shri S. M. Banerjee: What is the
use of such observers, I do not know.
What is the specific function of these
observers? Is it a fact that with the
increase in their number, violations
have increased and they are unable
to function?

Mr. Speaker: I do not allow that
question, The function of the obser-
vers is to observe. Then, if they are
not there on the spot, the thing is to
be brought to their notice by any
country that feels aggrieved. With
the increase in the number of obser-
vers, of course they would be avail-
able at a greater number of posts.
That is all. Whether they can
decrease the number of violations or
other offences—that is not possible.

Shri Shinkre: As the number of
cease-fire violations by Pakistan is
increasing day by day and practically
the cease-fire line is made of no
value, will Government or the
Defence Ministry at all consider the
possibility of further action directly
without any interference from the
UN Organisation?

Mr. Speaker: That is always there;
we are also accused in many cases.
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Shri Harish Chandra Mathur: At
one time we had asked for a reduc-
tion in the number of UN observers,
and the number was reduced. We
had also insisted that no personnel
from USA might be there. May I
know how the situation has changed
now?

Shrimati Lakshmi Menon: There
are no personnel from USA. The
countries represented are Australia,
Belgium, Canada, Chile, Denmark,
Finland, Italy, New Zealand, Norway,
Sweden and Uruguay.

Shri Harish Chandra Mathur: My
question was, at one time we our-
selves asked for the number to be
reduced and the US observers tn be
withdrawn. May I know how the
position has changed? Why do we
want now a larger number of ob-
servers?

Mr. Speaker; Number of violations
had increased and we....

Shri Harish Chandra Mathur: I
want to know whether it is because
of increased number of viblations
that we usked for an increase in the
number of observers?

Mr. Speaker: He wants to know
why this increase has been asked for
when we had previously askeq for a
decrease?
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Shrimati Lakshmi Menon: The Unit-
ed Nations Organisation sents its own
representatives and it was found
necessary to increase the number of
observers; therefore, it was increased.

Mr. Speaker: Next Question—Shri
M. L. Dwivedi:

Shri M. L. Dwivedi: Question No.
426.

Shri Hem Barua: Sir, I rise to a
point of order. Again, the hon.
Minister by her statement . . .

Mr. Speaker: Order, order. The
previous Question is over and the
next question has not yet been ans-
wered; how does a point of order arise
in between the two?

Shri Hem Barua: It arises
the last reply given by the
Minister.

from
hon.

Mr. Speaker: That reply was to a
supplementary on the previous ques-
tion. That is over. We have pro-
ceeded to the next question. I may
be allowed to go a little fuster—I am
being obstructed.
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I shall read the answer in English.

Mr. Speaker: No. When there is
simultaneous translation......

Shri P. Venkatasubbaiah: The Eng-
lish version of this particular oues-
tion was not being given.

Shri Umanath: There was no trans-
lation.

Mr. Speaker: I am sorry if it was
not there.

Shri S. M. Banerjee: He could not
understand.

Mr. Speaker; Order, order. I am
very helpless in certain circumstan-
ces. Leaving this particular instance
aside, I just want to cnquire from
hon. Members, how is our translation
working?

Shri Hari Vishnu Kamath: On the
whole it is satisfactory.





